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MADHYA PRADESH BILL
NO. 9 OF 2026

THE MADHYA PRADESH PANCHAYAT RAJAVAM GRAM SWARAJ
(SANSHODHAN) VIDHEYAK, 2026

A Bill further to amend the Madhya Pradesh Panchayat Raj Avam Gram Swargj
Adhiniyam, 1993.

Be it enacted by the Madhya Pradesh Legislature in the seventy-seventh year of the
Republic of India as follows:-

1. This Act may be called the Madhya Pradesh Panchayat Raj Avam Gram Swamj Short Title.
(Sanshodhan) Adhiniyam, 2026.

2. In section 75 of the Madhya Pradesh Panchayat Raj Avam Gram Swaraj Adhiniyam, Amendment of
1993 (No. 1 of 1994), in sub-section (1), at the end of the proviso, for full stop, colon shal Section 75.
substituted and thereafter the following proviso shall be added, namely:-
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"Provided further that the State Government may, by notification, exempt any
instrument, upon which additional stamp duty is leviable under this section, in
addition to the duty imposed under the Indian Stamp Act, 1899, from the levy of
such additional stamp duty."

Repeal and saving, 3.(1) The Madhya Pradesh Panchayat Raj and Gram Swaraj (Sanshodhan) Adhyadesh,
2026 (No. 1 of 2026) is hereby repealed.

(2) Notwithstanding the repeal of the said Ordinance, anything done or any action
taken under the said Ordinance shall be deemed to have been done or taken
under the corresponding provision of this Act.

STATEMENT OF OBJECTS AND REASONS

Under Section 75 of the Madhya Pradesh Panchayat Raj Avam Gram Swaraj Adhiniyam. 1993 (No. 1
of 1994), there is a provision to levy additional stamp duty on certain instruments in Panchayat areas, over and
above the stamp duty payable under the Indian Stamp Act, 1899.

2. Inpractice, it has been observed that this provision creates an additional financial liability during the execution
and registration of various instruments in Panchayat areas. Keeping public interest, developmental requirements
and Government policies in mind, it becomes necessary to grant an exemption from such additional stamp duty
on these instruments. However, under the current Act, the State Government does not possess any explicit legal
authority to grant such exemptions. Consequently, practical ditficulties arise in the effective implementation of
public welfare schemes and administrative decisions.

3. In these circumstances, it is felt that the Act should incorporate a power enabling the State Government to
fully or partially exempt, via notification, those instruments from the additional stamp duty levied under sub-
section (1) of Section 75, in the public interest.

4. As the matter was urgent and the Legislative Assembly was not in session, the Madhya Pradesh Panchayat

Raj Avam Gram Swaraj (Sanshodhan) Adhyadesh, 2026 (No. 1 of 2026) was promulgated for the purpose. It is
now proposed to replace the said ordinance by an Act of the State Legislature without any modification.

5. Hence this Bill.
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